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ORAL ORDER
(Pronounced by Hon'ble Mr. P. Madhavan, Member(J))

The applicant has filed this OA seeking the following reliefs:

"L To set aside the order of the 2™ respondent dated 30.06.2015 bearing No.
A.38020/04/2015-E.I and the order of the 3™ respondent dated 13/14.07.2015
bearing No. DAW/Pension/1084 respectively as illegal, arbitrary and contrary to
law.

11. Consequently direct the respondent No. 1 to 3 to sanction the pension
with effect from the date when the same had been extended to the employees
who had filed WP No. 39431 to 39434 of 2005 and WP Nos 14769 to 14773 of
2013 and pay pension along with pension arrears to the applicant and

1ii. Pass such other orders or directions as this Hon'ble Tribunal think fit in
the circumstances of the case."

2. When the matter is taken up for hearing, learned counsel for the
respondents submits that the subject matter is pending before the Hon'ble
Supreme Court as SLP (CC) Nos. 14031-14034 of 2016 and the department will
be implementing the same on the basis of the outcome of the SLP. Learned
counsel for the applicant submits that the applicant may be permitted to file a
fresh representation before the competent authority and the competent authority
may be directed to take a decision as per the ruling of the Hon'ble Supreme
Court.

3. In view of the limited submission, the OA is disposed of without going
into the merits of the case with the following direction :-

“The applicant is permitted to submit a fresh representation to the competent
authority showing all the facts and circumstances within a period of two weeks

from the date of receipt of a copy of this order. On receipt of such
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representation, the competent authority shall consider the same in accordance

with law and pass a reasoned and speaking order.”

(T.Jacob) (P. Madhavan)
Member(A) Member(J)
29.11.2018
SKSI



